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merchants to accept booking beyond
the dosing hours could not be ac­
ceded to.

<iii) The system of periodical
transfer is at present kept under
abeyant*-'. Nevertheless a new Sta­
tion Master has since been posted at
Gondia and arrangements have
been made to keep a close watch on
the working of the Parcel Office at
Gondia.

Traffic on .n»aiiJharpur-Vacbspatt
N&gar Railway lines

3235. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Unstarred Question No 210 on
9th March, 1976 regarding opening of
Jhanjharpur-Andhrathari section for
traffic and state:

(a) whether Jhanjharpur-Vachaspati
Nagar portion of the Jhanjharpur-
Loukahabazar railway line has since 
been opened to traffic;

(b) if so, facts thereabout;

(c) what is the latest position with
regard to the Vachaspatt Nagar-
Loukahabazar section of the line being
completed and opened to traffic; and

(d) what is the latest position with 
regard to the already ‘approved pro* 
ject’ of the Sakri-Hasanpur line, the
reply of the State Government and 
time-schedule for starting and complet­
ing the construction work?

THE DEPUTY MINISTER In THE 
MINISTRY OF RAILWAYS (SHRI
BUTASINGH): (a) to (c ). The work
on section from Jhanj harpur to
Vachaspeti Nagar which Is about half
tbe length between Jhanjharpur and 
Laukaha bazar is practically complete
*n4 m y  be opened to traffic provided
tke State Government of Bihar pay
tfee compensation to the owaetw of land

bw been acquired for the
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The work cm the Vachaspati Nagar.
Laukahabazar section Is also held up
as the State Government of Bihar
have not taken any decision on the
question of bearing the cost of land
acquired for the purpose. Incident­
ally the project has made considerable
progress and can be opened to traffic 
within a short period.

(d) Pinal reply from the Govern­
ment of Bihar for bearing the cost of
land and earthwork for Hasanpur-
Sakri project is still awaited. Esti­
mate can be sanctioned and schedule
of construction can be drawn up after
financial arrangements are accepted
by the State Government.

Arrest of some officials of Assam Oil
Company, Difboi

3236 SHRI NOORUL HUDA: Will
the Minister of PETROLEUM be
pleased to state-.

(a) whether the General Manager,
the Chief Marketing Manager and
some other senior officials of the
Assam Oil Company, Digboi, Assam 
were arrested under D.I.R. and put in
jail in the month of August. 1975,

(b) if so, the reasons for such arretf;
and

(c) whether the charges levelled
against them have been investigated
and results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHE!
ZXAUR RAHMAN ANSAFI): (a) to
(c). Three senior official* of Assam
Oil Company viz. General Manager.
Chief Marketing Manager and Techni­
cal Manager were arrested on list July,
1975 under Defence of India Buta*
for certain irregularities in the dis­
posal of cemeht stock and went *•-
manded in Dibrugarh Jail, but were
subsequently released on 2nd August,
X9IS. Investigation of the c*tM*«
against the individuals concern* ha*
not ye* been finalised.
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